
Proceedings through Video Conferencing via CISCO WEBEX

Challan  No. Dl-20468200912122821
Vehicle No. DL-15Y-5839
State Vs. Ritik
Circle-PTC
U/s 119/77, 3/181, 146/196 and 115/190

13.09.2020

Present: Accused in person.

This is a challan u/s 119/77, 3/181, 146/196 and 115/190 which has been 

disposed of today vide STR no. 12 dated 13.09.2020.

Fine  paid  vide  receipt  no.  0286514.  Vehicle  be  released  to  the 

accused/registered owner subject to the conditions mentioned hereinafter.

The accused is directed not to take out this vehicle on the road until the 

formalities pertaining to renewal of permit, etc has been undertaken. 

The accused is further directed to file an affidavit to this effect  before the 

SHO concerned at the time of release of the vehicle. SHO concerned is directed to 

comply  with  the directions issued in this  order  before releasing the vehicle  to  the 

accused.

Challan be consigned to record room.

Copy of this order be given dasti.

                                                                          SHRUTI CHAUDHARY 
                      DUTY MM/ PHC/ND/13.09.2020



Proceedings through Video Conferencing via CISCO WEBEX

Challan  No. Dl-20468200912125023
Vehicle No. DL-15Y 5839
State Vs. Rahul
Circle-PTC
U/s  5/180

13.09.2020

Present: Accused in person.

This is a challan u/s  5/180 which has been disposed of today vide STR 

no. 13 dated 13.09.2020.

Fine  paid  vide  receipt  no.0286515.  Vehicle  be  released  to  the 

accused/registered owner subject to the conditions mentioned hereinafter.

The accused is directed not to take out this vehicle on the road until the 

formalities pertaining to renewal of permit, etc has been undertaken. 

The accused is further directed to file an affidavit to this effect  before the 

SHO concerned at the time of release of the vehicle. SHO concerned is directed to 

comply  with  the directions issued in this  order  before releasing the vehicle  to  the 

accused.

Challan be consigned to record room.

Copy of this order be given dasti.

                                                                          SHRUTI CHAUDHARY 
                      DUTY MM/ PHC/ND/13.09.2020



Proceedings through Video Conferencing via CISCO WEBEX

Challan  No. Dl-20468200912162857
Vehicle No. DL-6SAT 2405
State Vs. Karan
Circle-PTC
U/s  3/181, 146/196 and 115/190

13.09.2020

Present: Sh. V.K. Misha, Ld. Counsel for the accused along with accused in 
person.

This  is  a  challan  u/s  3/181,  146/196  and  115/190   which  has  been 

disposed of today vide STR no. 14 dated 13.09.2020.

Fine paid vide receipt  no.0286516. Vehicle (scooty) be released to the 

accused/registered owner subject to the conditions mentioned hereinafter.

The accused is directed not to take out this vehicle on the road until the 

formalities pertaining to renewal of permit, etc has been undertaken. 

The accused is further directed to file an affidavit to this effect  before the 

SHO concerned at the time of release of the vehicle. SHO concerned is directed to 

comply  with  the directions issued in this  order  before releasing the vehicle  to  the 

accused.

Challan be consigned to record room.

Copy of this order be given dasti.

                                                                          SHRUTI CHAUDHARY 
                      DUTY MM/ PHC/ND/13.09.2020



Proceedings through Video Conferencing via CISCO WEBEX

Challan  No. Dl-20468200912163600
Vehicle No. DL-6SAT 2405
State Vs. Chanda Devi
Circle-PTC
U/s  5/180, 146/196, 115/190

13.09.2020

Present: Accused in person.

This is a challan u/s   5/180, 146/196, 115/190 which has been disposed 

of today vide STR no. 15 dated 13.09.2020.

Fine  paid  vide  receipt  no.0286517.  Vehicle  be  released  to  the 

accused/registered owner subject to the conditions mentioned hereinafter.

The accused is directed not to take out this vehicle on the road until the 

formalities pertaining to renewal of permit, etc has been undertaken. 

The accused is further directed to file an affidavit to this effect  before the 

SHO concerned at the time of release of the vehicle. SHO concerned is directed to 

comply  with  the directions issued in this  order  before releasing the vehicle  to  the 

accused.

Challan be consigned to record room.

Copy of this order be given dasti.

                                                                          SHRUTI CHAUDHARY 
                      DUTY MM/ PHC/ND/13.09.2020



Proceedings through Video Conferencing via CISCO WEBEX

Challan  No. DL-20468200912153440
Vehicle No. PB-35H 3770
State Vs. Sandeep
Circle-PTC
U/s  3/181, 146/196 and 115/190

13.09.2020

Present: Sh. V.K. Misha, Ld. Counsel for the accused along with accused in 
person.

This  is  a  challan  u/s    3/181,  146/196 and 115/190   which  has  been 

disposed of today vide STR no. 16 dated 13.09.2020.

Fine  paid  vide  receipt  no.  0286518.  Vehicle  be  released  to  the 

accused/registered owner subject to the conditions mentioned hereinafter.

The accused is directed not to take out this vehicle on the road until the 

formalities pertaining to renewal of permit, etc has been undertaken. 

The accused is further directed to file an affidavit to this effect  before the 

SHO concerned at the time of release of the vehicle. SHO concerned is directed to 

comply  with  the directions issued in this  order  before releasing the vehicle  to  the 

accused.

Challan be consigned to record room.

Copy of this order be given dasti.

                                                                          SHRUTI CHAUDHARY 
                      DUTY MM/ PHC/ND/13.09.2020



Proceedings through Video Conferencing via CISCO WEBEX

Challan  No. DL-20468200912154222
Vehicle No. PB-35H 3770
State Vs. Vishal Kumar Srivastava
Circle-PTC
U/s  5/180, 146/196 and 115/190

13.09.2020

Present: Accused in person.

This  is  a  challan  u/s    5/180,  146/196 and 115/190   which  has  been 

disposed of today vide STR no. 17 dated 13.09.2020.

Fine  paid  vide  receipt  no.  0286519.  Vehicle  be  released  to  the 

accused/registered owner subject to the conditions mentioned hereinafter.

The accused is directed not to take out this vehicle on the road until the 

formalities pertaining to renewal of permit, etc has been undertaken. 

The accused is further directed to file an affidavit to this effect  before the 

SHO concerned at the time of release of the vehicle. SHO concerned is directed to 

comply  with  the directions issued in this  order  before releasing the vehicle  to  the 

accused.

Challan be consigned to record room.

Copy of this order be given dasti.

                                                                          SHRUTI CHAUDHARY 
                      DUTY MM/ PHC/ND/13.09.2020



Proceedings through Video Conferencing via CISCO WEBEX

Ankur  Mittal  Vs.  Directorate  General  of  Goods and Services Tax Intelligence 
(DGG)

13.09.2020

Present: Ld. SPP Sh. P.C. Aggarwal, through VC.
Sh. Harsh Sethi, Ld. Counsel for the accused through VC.

Reply filed by Ld. Counsel for complainant Directorate General of Goods 

and Services Tax Intelligence.

Ld. Counsel for the accused submits that he needs to seek instructions 

from his client. 

At request, put up for arguments before Ld Duty MM on 14.09.2020.

                                                                          SHRUTI CHAUDHARY 
                      DUTY MM/ PHC/ND/13.09.2020
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